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.IM THE central ADr^lINISTRATlUt TRIBUN,-»L

principal bench

NEy DELHI o

OA 1032/96
-WA 1259/96

Nau Delhi, this file- lot I;? day of April,1997

Hon'ble Srato Lakshmi Suaminathan, Plember (D)
Hon'bla Shri K.PIuthukuniar, Wambar (a)

Shri 8,K. Malhotra,
Ganaral Managar,
26, Sardar Pat el. Plarg, Rly Colony,
Nau Delhi, ,,, Applicant

(By Advocata Shri HoK,Ganguani )

Vs,

Union of India- through

1o Tha Chiarraan Railuay Board and tha
Principal Secretary, Gov/t,of India,
Ministry of Railuays, Rail Bhauan,
Nau Dalhi.

2, Shri O.K. Khara,
Chairman & Ex.Offica Principal Secretary,
Govt.of India, M/Q Railuays,
Rail Bhauan,
Nau Dalhi-1

3. Shri L.K. Sinha
flambar(Machanic) & £x-Officio,
Secretary to Govt,of India,
M/O Railuays, Rail Bhauan,
Nau Delhi-1 o j

..o Respondents
(By Adyocata Shri E,X« Joseph,learned senior
counsel along uith Shri U.S.R, Krishna,
learned counsel through proxy counsel Sh.
R.K.Shukla)

'f 0 R Q £ R (QRaL) ?
-  it

(Hon'ble Srot,Lakshmi Suaminathan, Member (,(3)

Shri H,K,Ganguani ,1 earned counsel submits that ha

seeks permission to uithdrau this application as the applicant

has already been appointed as Chairman of RITES and,therefore,

/^>
ha does not press the raliafa, aS-i prayed for in this

application.

2, In vieu of tha above submissions of the learned

counsel for tha applicant, permission to uithdrau the OA is

gr ant ed.

C.A» is disposed of as uithdraun, ̂  ^

(K,Muphuis^ar) (Smt,Lakshmi Suaminathan)

Mamber (a) MembBr(3)
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